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FORM A

PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

CAPRI GLOBAL HOUSING FINANCE LIMITED
APR' GLOBAL Registered & Corporate Office: 502, Tower-A, Peninsula Business Park, Senapati Bapat Marg,
HOUSING FINANCE LIMITED Lower Parel, Mumbai- 400013, Circle Office :- Capri Global Capital Limited 9B, 2nd Floor,
Pusa Road, New Delhi — 110060

FOR THE ATTENTION OF THE CRE ORS OF
GHARDWAR REAL ESTATE PRIVAT! TED
RELEVANT PARTICULARS
1. |Name of corporate debtor Ghardwar Real Estate Private Limited

N

. | Date of incorporation of corporate debtor | 10/06/2015

3. | Authority under which corporate debtor
is incorporated / registered

Registrar of Companies, Mumbai

U70109MH2015PTC265411

IS

. | Corporate Identity No. / Limited Liability
Identification No. of corporate debtor

5. |Address of the registered office and
principal office (if any) of corporate

F/40, 1st Floor, Raghuleela Mega Mall, Nr Poisar Bus
Depot, Kandivali (West) Mumbai - 400067

debtor
6. | Insolvency commencement date in March 3rd, 2023 (Copy of the order received by IRP
respect of corporate debtor on March 3rd, 2023)

7. | Estimated date of closure of insolvency
resolution process

August 30th, 2023

8. |Name and registration number of the
insolvency professional acting as
interim resolution professional

Name: Jayesh Natvarlal Sanghrajka

Reg. No.: IBBI/IPA-001/IP-P00216/2017-2018/10416
AFA No. AA1/10416/02/091023/104574 valid till
October 09, 2023

APPENDIX IV POSSESSION NOTICE (for immovable propert

Whereas, the undersigned being the Authorized Officer of Capri Global Housing Finance Limited (CGHFL)
under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002
and in exercise of powers conferred under section13(12) read with Rule 3 of the Security Interest (Enforcement)
Rules 2002, Demand Notice(s) issued by the Authorised Officer of the company to the Borrower(s) /
Guarantor(s) mentioned herein below to repay the amount mentioned in the notice within 60 days from the date
of receipt of the said notice. The borrower having failed to repay the amount, notice is hereby given to the
Borrower(s)/Guarantor(s) and the public in general that the undersigned has taken possession of the property
described herein below in exercise of powers conferred on him under Sub-Section (4) of the Section 13 of the
said Act read with Rule 8 of the Security Interest Enforcement rules, 2002. The borrower's attention is invited to
provisions of sub —section (8) of section 13 of the Act, in respect of time available, to redeemthe secured assets.
The borrower in particular and the public in general are hereby cautioned not to deal with the property
and any dealings with the property will be subject to the charge of CGHFL for an amount as mentioned herein
under with interestthereon.

9. | Address and e-mail of the interim
resolution professional, as registered
with the Board

Registered Address: 405 — 407, Hind Rajasthan
Building, Dadar East, Mumbai — 400014
E-mail id: jayesh@jsandco.in

10.|Address and e-mail to be used for
correspondence with the interim
resolution professional

Correspondence Address: Incorp Restructuring
Services LLP (Formerly known as M/s Vinay and
Keshava Resolution Professionals LLP), 405-407 Hind
Rajasthan Building Dadar, Mumbai - 400014

S.| Name of the Borrower(s) / Description of Secured Asset Demand Notice|  Date of

N. Guarantor(s) (Immovable Property) Date & Amount| Possession

1.|(Loan Account No. All Piece and Parcel of RS No. 1261, Saraswati Patil| 09-12-2022 | 02-03-2023
LNHEKOL000011647 and Nagar, Plot No 12 Gat No. 124/4 Near BSNL Office Rs.
LNHLKOL000011646 A/P Padali Khurd Tal Karveer Distt. Kolhapur,| 14,73,458/-

of our Kolhapur Branch)
Pratapsinh Chandrashekhar
Rajemane (Borrower)

Maharashtra- 416010 , bounded as follows,North:
Plot No. 13, South: Plot No. 11, East : Property of
Shri Sarjerao Shripati Patil, West: Colony Road

Representative of creditors in a class
(Three names for each class)

Corresp e-mail id: cirp.ghardwar@gmail.com Bhagyashree Pratapsinh
11 Last date for submission of claims March 17th, 2023 Rajmane, Rekha
- (14 days from the date of receipt of order) Chandrashekhar Rajmane
12.| Classes of creditors, if any, under Not Applicable (Co-Borrower)
clause (b) of sub-section (6A) of section
21, ascertained by the interim resolution Place : KOLHAPUR Date : 06-03-2023  Sd/- (Authorised Officer) For Capri Global Housing Finance Limited (CGHFL)
professional
13.Names of Insolvency Professionals Not Applicable
identified to act as Authorised

14./ (a) Relevant Forms and
(b) Details of authorized representatives
are available at:

(a) Web Link for downloading claim forms:
www.ibbi.gov.in/downloadforms.html
(b) Not Applicable

Notice is hereby given that the National Company Law Tribunal, Mumbai Bench has ordered
the commencement of a corporate insolvency resolution process of Ghardwar Real Estate
Private Limited on March 3rd, 2023 vide order no. CP (IB) No.644/MB-IV/2022. (Date of
receipt order by Interim Resolution Professional is March 3rd, 2023)
The creditors of Ghardwar Real Estate Private Limited, are hereby called upon to submit
their claims with proof on or before March 17th, 2023 to the interim resolution professional
atthe address mentioned against Entry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proofin person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA

ission of false or misleading proofs of claim shall attract penalties.

Sd/-

Jayesh Natvarlal Sanghrajka

Interim Resolution Professional of Ghardwar Real Estate Private Limited
Registration Number: IBBI/IPA-001/IP-P00216/2017-2018/10416

AFANo. AA1/10416/02/091023/104574 valid till October 09, 2023

Incorp Restructuring Services LLP

(Formerly known as M/s Vinay and Keshava Resolution Professionals LLP),
Registration Number: IBBI/IPE/0129

Correspondence Address: 405-407 Hind Rajasthan Building Dadar, Mumbai - 400014
Date: March 6th, 2023

Place: Mumbai

Regd. AD/Dasti / Affixation / Beat of Drum and publication/
Notice Board of DRT

PROCLAMATION OF SALE
OFFICE OF THE RECOVERY OFFICER-I,

DEBTS RECOVERY TRIBUNAL- 1 , MUMBAI
2" Floor, Telephone Bhavan, Strand Road,colaba Market, Colaba, Mumbai-400 005

R. P. No. 123 of 2017 DATED:-03.03.2023
PROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND
SCHEDULE TO THE INCOME TAX ACT, 1961 READ WITH THE RECOVERY
OF DEBTS AND BANKRUPTCYACT, 1993
Central Bank of India
Vis
Nova Beauty Care Products Private Limited & Ors
To,
1. NovaBeauty Care Products Private Limited

Gopi Niwas, 26-E, Dr. B.| Road, Malabar Hill, Mumbai- 400 006,
2. Shankar N. Khandare

GopiNiwas, 26-E, Dr. B.I Road, Malabar Hill, Mumbai- 400 006.
3. Mrs. Gauri Shankar Khandare,

Gopi Niwas, 26-E, Dr. B.| Road, Malabar Hill, Mumbai- 400 006.
4. Mrs. Maya DeviPise

Gopi Niwas, 26-E, Dr. B.| Road, Malabar Hill, Mumbai- 400 006.
Whereas Hon'ble Presiding Officer, Debts Recovery Tribunal No. | Mumbai has
drawn up the Recovery Certificate in Transfer Original Application No.957 of 2016
for Recovery of Rs.8,01,90,618.31/- (Eight Crore one lakh ninety thousand six
hundred eighteen and thirty one paise only) with interest and cost from the
Certificate debtor is recoverable together with further interest and charges as per
the Recovery Certificate/Decree.
And whereas the undersigned has ordered the sale of the property mentioned in
the Schedule below in satisfaction of the said certificate.
And whereas a sum 18,99,22,650/- (Rupees Eighteen Crores Ninety Nine Lakhs
Twenty-Two Thousand Six Hundred Fifty Only) as on 7th April 2023 inclusive of
costand interestthereon.
Notice is hereby given that in absence of any order of postponement, the said
property shall be sold on 07.04.2023 between 02.00 PM to 4:00 PM (with auto
extension clause in case of bid in last 5 minutes before closing, if required) by
e- auction and bidding shall take place through "On line Electronic Bidding"
through the website https://www.bankeauctions.com of M/s. C-1 India Pvt. Ltd.
Forfurther details, contact over Email support@bankeauctions.com or Mr. Haresh
Gowda over E-mail harcesh.gowda@c1india.com and help Nos 95945 97555/
7738866326 Contact Person for further contact. Name of Bank officer Mr. Nilesh
Manwatkar (Chief Manager), Mob: +91 9689975791
The sale will be of the property of the Defendants above named as mentioned in the
Schedule below and the liabilities and claims attaching to the said property, so far as
they have been ascertained, are those specified in the Schedule against property.
The property will be put up for the sale in the lots specified in the Schedule. If the
amount to be realized is satisfied by the sale of a portion of the property, the sale
shall be immediately stopped with respect to the remainder. The sale also be
stopped if, before any lot is knocked down, the arrears mentioned in the said
certificate, interest costs (including cost of the sale) are tendered to the officer
conducting the sale or proof is given to his satisfaction that the amount of such
certificate, interest and costs have been paid to the undersigned.
No officer or other person, having any duty to perform in connection with sale,
either directly or indirectly bid for, acquire or attempt to acquire any interest in the
property sold. The sale shall be subject to the conditions prescribed in Second
Schedule of the Income TaxAct, 1961 and the rules made there under and to the
further following conditions.
The particulars specified in the annexed schedule have been stated to the best of
the information of the undersigned, but the undersigned shall not answerable for
any error, mis-statement or omission on this proclamation.
The assets shall be auctioned as per the following details:-

EXH.NO: 22

...Certificate Holder

...Certificate Debtors

No. Description of the property | Date of |Reserve price| EMD | Increment
Igtfs inspection Amount Bid
1 |Row House No.26-E,| 03/042023 1,34,91,000% | 13,49,100/- | 1,00,000/-

admeasuring about 561
sq.ft. carpet area & 673.59
sq.ft. built up area Gopi
Niwas, Dr. Bhagwandas
Indrajit Road, Malabar Hill,
Mumbai- 400 006

3. The highest bidder shall be declared to be the purchaser of any lot. It shall be in
the discretion of the undersigned to decline/acceptance of the highest bid
when the price offered appears so clearly inadequate as to make it inadvisable
todo SO.

4. The public at large is hereby invited to bid in the said E- Action. The online offers
along with EMD, is payable by way of RTGS/NEFT in the Account No.
3330130839, in the name of CENTRAL BANK OF INDIA ARB-Mumbai,
IFSC Code No. CBIN0280606 of the Certificate Holder Bank at Mumbai.
Attested photocopy of TAN/PAN card and Address Proof shall be uploaded
with the online offer. The offer for more than one property shall be made
separately. The last date for submission of online offers alongwith EMD and the
other information/details is 05/04/2023 till 4:30 p.m. The physical inspection of
the immovable property mentioned herein below as may be taken on
03/04/2023 between 11.00 a.m. to 4:30 p.m. at the property site.

5. The copy of Pan Card, Address proof and identity proof, E- Mail ID, Mobile No.
and declaration if they are bidding on their own behalf or on behalf of their
principals. Inthe latter case, they shall be required to deposit their authority and
in default their bids shall be rejected. In case of the company copy of resolution
passed by the board members of the company or any other document
confirming representation/attorney of the company and the receipt/counter file
of such deposit should reach to the said service provider CH Bank by e-mail or
otherwise by the said date.

6. Physical copy of originally signed Auctioned Bid Form along with KYC
Documents i.e. PAN card, Address proof and identity proof, E-mail ID, Mobile
No. and declaration shall be submitted before the Recovery Officer -1 Debts
Recovery Tribunal -I, Mumbai in sealed cover on or before 5th April 2023 by
4.30 p.m. failing which bid shall be rejected.

6. The successful bidder shall have to deposit 25% of his final bid amount after
adjustment of EMD by next bank working day i.e. by 4:30 P.M in the said
account as per detail mentioned in the para -4 above.

7. The purchaser shall deposit the balance 75% of final bid amount on or
before 15th day from the date of sale of the mode as stated in para 4 above. In
addition to the above the purchaser shall also deposit poundage fee with
Recovery Officer-l, DRT-l @ 2% upto Rs.1,000/- and @ 1% of the excess of
said amount of Rs.1,000/- through DD in favour of Registrar, DRT-I, Mumbai.
In case of default of payment within the prescribed period, the deposit, after
defraying the expenses of the sale, may, if the undersigned thinks fit, be
forfeited to the Government and the defaulting purchaser shall forfeit all claims
to the property or the amount deposited. The property shall be resold, after the
issue of fresh proclamation of sale. Further the purchaser shall also be liable to
make good of any shortfall or difference between his final bid amount and the
price for which itis subsequently sold.

The refund of EMD to the unsuccessful bidders at the close of auction shall be made
onlyinthe account number mentioned by such bidder by the concerned bank.

The property is being sold on “AS IS WHERE IS BASIS” AND “AS IS WHAT
IS BASIS”.

The undersigned reserves the right to accept or reject any or all bids if found
unreasonable or postpone the auction at any time without assigning any reason.

Sr Description of the property to Revenue | Details of any| Claims, if any, which
No| " he sold with names of the 35595::" otl:]er Pave I:;etn {)'l‘lt
co- owners where the prope! pponithofgliencumurance [DINATELOMIC
belongs to defaulter zndpalr;y property towhich | property and any other
other person as co-owners. or anypart | property s known particulars
p thereof liable bearing on its nature
and value
1 2 3 4 5
1|[Row House No.26-E, Not Not Not
admeasuring about 561 sq.ft.|  Known Known Known
carpet area & 673.59 sq.ft. built
up area Gopi Niwas,
Dr. Bhagwandas Indrajit Road,
Malabar Hill, Mumbai- 400 006

Given under my hand and seal of this 3” day of March, 2023.S

(AJEET TRIPATHI)
Recovery Officer - |
DRT-l, Mumbai.

7 GS Mahanagar Co-op. Bank Ltd. (scheduled Bank)
3 Registered office :- Hiramani Super Market BLD,Dr.B.A.Road, Lalbaug, Mumbai-400012.
/ Tel. No. - (022) 68860826 / 68860837, Email - recovery @mahanagarbank.com

SYMBOLIC POSSESSION NOTICE

Whereas,

The undersigned being the authorized officer of GS Mahanagar Co-Op. Bank Ltd. under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002
and in exercise of the powers conferred under section 13 (12) read with Rule 9 of the Security Interest
(Enforcement) rules 2002, issued a demand notice upon the borrowers mentioned below, to repay the
amount mentioned in the notice within 60 days from the date of receipt of the said notice.

The borrower having failed to repay the amount, notice is hereby given to the borrower and the
public in general that the undersigned has taken Symbolic Possession of the property described herein
as on 28/02/2023 in exercise of powers conferred on him/her under section 13(4) of the said Act read with
Rule 9 of the said rules on the below mentioned dates.

The borrower in particular and the public in general is hereby cautioned not to deal with the
property and any dealings with the property will be subject to the charge of GS Mahanagar Co-Op. Bank
Ltd for an amount mentioned as under & interest thereon.

Sr.| Name of Borrower Branch Description of Date of Date of Receivable
No. Name & Property Demand |Possession Amt.
Loan A/C No. Notice
1 | M/S. Ashish Craft Turbhe Flat No.H-213/0:1,Built up [30/01/2021|28/02/2023 |Rs.12,21,347/-
(Prop:-Mr.Nitin EMIHYP/140 | area adm.36.470 sq.mtrs on 13(2) Symbolic + Rs.
Ambadas Pise) ODCC/5026 | ground floor,Building No.H- Possession| 56,31,430/-
SURETY.:- EMIHYP/143] 213 in the society known as 68,52.777/-
1) Mr.Jalinder "VAIBHAV CHS LTD". (As on
Damu Bhor . SituaFed at_Sector No-26,at 31/12/2020)
2) Mr.Mayur Sunil Vashi, Navi Mumbai, Tal & + further
Khustale Dist.Thane which is in the interest
3) Mrs.Shobha Nitin name of Mr.Nitin Ambadas 1.1.2021 as
Pise Pise. applicable
Sd/-

Date : 06/03/2023
Place : Mumbai

Authorised Officer
GS Mahanagar Co-Op. Bank Ltd. (Scheduled Bank)

Branch Office: ICICI Bank Limited, Ground Floor, Ackruti Centre, MIDC,
Near Telephone Exchange, Opp Ackruti Star, Andheri East, Mumbai- 400093.

0ICICI Bank

PUBLIC NOTICE-TENDER CUM E-AUCTION FOR SALE OF SECURED ASSET

See proviso to rule 8(6)

Notice for sale of inmovable assets

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitisation and Reconstruction of Financial
Assets and Enforcement of Security Interest Act, 2002 read with proviso to Rule 8 (6) of the Security Interest
(Enforcement) Rules, 2002.

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the
below described immovable property mortgaged/charged to the Secured Creditor, the physical possession
of which has been taken by the Authorised Officer of ICICI Bank Limited will be sold on “As is where is”, “As is
whatis”, and “Whatever there is” basis as per the brief particulars given hereunder;

Sr. Name of Details of the Amount |Reserve| Date and | Date &
No. Borrower(s)/ Secured asset(s) Outstanding|_Price Time of | Time of
Co-Borrowers/ with known Earnest| Property |[E-Auction
Guarantors/ encumbrances, if any Money |Inspection
Loan Account No. Deposit
(A) (B) (©) (D) (E) (F) Q)
1.| Sandeep Chandru Sapru |Row House No.3, Buliding Rs. Rs. March March
(Borrower), Meenakshi |Type C, Sahajanand Park, |62,81,697/-| 34,20, | 15, 2022 | 28, 2023
Anil Digra (Co-Borrower) |Survey No- 892/1, Village- (Ason 000/~ | 11:00AM | From
Loan A/c No. Amli, Silvassa of Dadranagar | March Rs. To 11:00 AM
LBMUMO00002191642  |and Haveli, Vapi- 396191. 02, 2023 3,42, 12:00 Onwards
Built up area 118.20 Sq. 000/- Noon
Mtrs.- Free Hold Property.

The online e-auction will take place on the website of e-auction agency M/s NexXen Solutions Private
Limited. (URL Link- https://disposalhub.com). The Mortgagors/ Noticee are given last chance to pay the
total dues with further interest till March 27, 2023 before 04:00 PM failing which, this secured asset will be sold
as per schedule.

The Prospective Bidder(s) must submit the Earnest Money Deposit (EMD) Demand Draft (DD) (Refer Column
E) at ICICI Bank Limited, Sahara Market, Silvasa Road, Vapi- 396195. on or before March 27, 2023 before
03:00 PM and thereafter they need to submit their offer through the above mentioned website only on or before
March 27, 2023 before 04:00 PM along with scan image of Bank acknowledged DD towards proof of payment
of EMD. Kindly note, in case prospective bidder(s) are unable to submit their offer through the website then
signed copy of tender documents may be submitted at ICICI Bank Limited, Sahara Market, Silvassa Road,
Vapi- 396195 on or before March 27, 2023 before 05:00 PM Earnest Money Deposit DD/PO should be from a
Nationalised/Scheduled Bank in favour of “ICICI Bank Limited” payable at Vapi.

For any further clarifications with regards to inspection, terms and conditions of the auction or submission of
tenders, kindly contact ICICI Bank Limited on7573024297.

Please note that Marketing agencies 1. M/s NexXen Solutions Private Limited 2. Augeo Asset
Management Private Limited have also been engaged for facilitating the sale of this property.

The Authorised Officer reserves the right to reject any or all the bids without furnishing any further reasons.
For detailed terms and conditions of the sale, please visit www.icicibank.com/n4p4s

Date: March 06, 2023
@ace: Mumbai

Authorized Officer
ICICI Bank Limited /

PUBLIC NOTICE
NOTICE is hereby given to the public at large that
we are investigating the title of J. B. Advani &
Company Private Limited, (CIN:
U51900MH1925PTC004217) a company
incorporated under the provisions of the
Companies Act, 1913/1956/2013,having its
registered office atAdor Office, 4th floor, Plot No. 6,
Kakushroo Dubhash Marg, Kala Ghoda, Fort,
Mumbai 400001 (“the Owner”) to the land bearing
C.T.S. Nos. 216 - A and 216 - C (pt), at LBS
Marg, Bhandup (West), Mumbai - 400 078 in
Taluka Kurla, City Survey Officer Mulund,
Bhandup (West), together with the structures
standing thereon, being the property described in
the schedule hereunder written (‘the said
Property”).
NOTICE is hereby given to the public at large that
any person including without limitation any
individual, Hindu undivided family (HUF),
company(ies), bank(s), financial institution(s),
non-banking financial institution(s), firm(s), limited
liability partnership(s), association(s) of persons or
a body(ies) of individuals whether incorporated or
not, including any bank or financial institution,
claiming any share, right, title or interest of any
nature whatsoever into, upon or in respect of the
said Property or any part thereof or the
construction thereon, including by way of
developmentrights, FSI/TDR, by operation of law
or otherwise of any nature whatsoever, including
by way of tenancy, inheritance, exchange, share,
acquisition, partition, transfer, agreement, sale,
assignment, bequest, charge, mortgage,
hypothecation, let, sub-let, lease, sub-lease, lien,
lispendens, license, pledge, guarantee, easement,
gift, trust, maintenance, possession, injunction,
loans, advances, attachment or encumbrance,
injunction, covenant or beneficial interest under
any trust, right of prescription or preemption or
under any contract/agreement for sale or other
dispositions or otherwise in any manner
whatsoever or pending litigation, partnership, joint
venture, right of refusal, family arrangement /
settlement or under any decree, order or award
passed by any court or tribunal or quasi-judicial
authority, revenue or statutory Authority or
arbitrators or otherwise howsoever including by
operation of law, are hereby requested to intimate
his/her/their share or claim, if any, to the
undersigned in writing with documentary proof
within 14 (fourteen) days from the date of
publication of this notice at the address mentioned
below and/or via electronic mail at
mumbai@tatvalegal.com.
If no such notice / claim along with supporting
documents is received by us at the address
specified herein below within 14 days from the date
of publication of this notice, then any such right,
entitlement, title, benefit, interest, share, claim,
objection and/or demand, if any, of such person or
persons will be considered to have been waived
and/or abandoned.

SCHEDULE

All those pieces or parcels of land in aggregate
admeasuring approximately 27,112.90 square
meters (as per the PR Cards) bearing Municipal
Ward S and CTS Nos. 216-A and 216-C(pt),
together with the structures standing thereon,
including one structure of ground + 1 floor and
three structures of only ground floor abutting the
public road known as LBS Marg and situated in the
revenue village of Bhandup at LBS Marg, Bhandup
(West), Mumbai — 400 078 in Taluka Kurla, City
Survey Officer Mulund, District MumbaiSuburban,
Registration Sub-District MumbaiSuburban, and
bounded as follows:
Onortowards the North: Partof CTS No. 213 and
214 of Village Bhandup
Onortowards the South: Partof CTS No.217 and
CTS No. 216B of Village Bhandup and CTS No.
216-C (P) belonging toAxis Realty Pvt. Ltd.
Onortowards the East: Lal Bahadur Shastri Marg
Onortowards the West: Lake Road.
Dated this 6th day of March, 2023

Mahernosh J. Humranwala
Partner

TATVALEGAL

Advocate & Solicitor

1st Floor, Janmabhoomi Bhavan, Janmabhoomi
Marg, Fort, Mumbai - 400001
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Form No. 16
[See Regulation 34(3)]
BY ALL PERMISSIBLE MODE

DEBTS RECOVERY TRIBUNAL No. 2 AT, MUMBAI
3rd Floor, Telephone Bhavan, Strand Road Colaba
Mumbai-400 005
WARRANT OF ATTACHMENT OF IMMOVABLEPROPERTY
UNDER RULE 48 OF THE SECOND SCHEDULE TO THE
INCOME TAX ACT, 1961 READ WITH THE RECOVERY OF
DEBTS & BANKRUPTCY ACT, 1993
R P NO. 67 of 2013

Exh. No. 127

Next date : 16.03.2023

BANK OF INDIA
VERSUS
AMAN ENTERPRISES & ANR.

To,
CD-1
M/S. Aman Enterprises
C/o. Mr. Premchand Harinath Jaiswal
Room No. 717, Pyari Nagar, Govind patil Road
Khar (West), Mumbai-400 052
CD-2
MR. Premchand Harinath Jaiswal
Room No. 717, Pyari Nagar, Govind Patil Road,
Khar (West) Mumbai-400 052
CD-3
Rajan Sahadev Loke
3/53, A Merwaniji Loke, Ai Mai Merwani Road,
Opp. K.E.m. Hospital, Parel, Mumbai-400 012 ....DEFENDANTS

Whereas you M/S. AMAN ENTERPRISES & ANR. have failed
to pay the sum of Rs. 27,77,334/- (Rupees Twenty Seven Lakh
Seventy Seven Thousand Three Hundred and Thirty Four Only)
along with pendentellite and future interest @ 12 % till realization
payable by you in respect of certificate No. 67 of 2013 drawn up by
the drawn up by the Hon'ble Presiding Officer; Debts Recovery
Tribunal No. 2, Mumbai.

It is ordered that you the Certificate Debtor as set forth are
hereby prohibited and restrained until further order of the
undersigned from transferring or charging the under mentioned
property, in any way, and that all persons be, and that they are
hereby prohibited from taking any benefit under such transfer or
charge.

You are required to appear before the Recovery Officer, Debts
Recovery Tribunal No. 2, Mumbai on 22/02/2023 at 12.05 pm.

SPECIFICATION OF PROPERTY
Residential Premises admeasuring to 380 Sq.Ft. Carpet area,
allocated in Merwanji Tower, constructed on Plot Bearing CTS
No. 137/74, Parel Siwri Divison, Supri Baug Estate, E Borges
Road, Opp. KEM Hospital, Parel, Mumbai-400 012
Given under my hand and seal of the Tribunal on this 24/01/23.

Sd/-
To,

(S. K. Meshram)
Recovery Officer,

1. The Concerned Society

2. BMC Authorities

Debts Recovery Tribunal,

IN THE SUPREME COURT OF INDIA
EXTRA-ORDINARY APPELLATE JURISDICTION
SPECIAL LEAVE PETITION (CIVIL) No. 18393 OF 2021
AC CHOKSHI SHARE BROKER PRIVATE LIMITED

JATIN PRATAP DESAI AND ANOTHER
To,
1 HEENA JATIN DESAI,
RESIDING AT 36 / 834, ARDESH NAGAR, WORLI, PID: 39901/2023 FOR R[2] IN SLP(C)
MUMBAI - 400025 DISTRICT - MUMBAI, MAHARASHTRA - 400025 NO.18393/2021 (SEC IX)
WHEREAS the Petition for Special Leave to Appeal above mentioned (copy enclosed) filed in the Registry by Mr. PRANAYA
GOYAL, Advocate on behalf of the Petitioner(s) above named, was listed for hearing before this Court on 22nd November,
2021, when the Court was pleased to pass the following order:-

“Issue notice. Dasti, in addition, is also permitted.”
AND WHEREAS, the matter above-mentioned was listed before Ld. Registrar's Court on 15th February 2023, When the
following order was passed:-

... Petitioner(s)/Appellant(s)

VERSUS
... Respondent(s)

“Respondent No.1 has filed counter affidavit.

Application for substituted service in respect of respondent No.2 by way of affixing as well as publishing is allowed.
Proof of publication be filed within four weeks."
NOW, THEREFORF, TAKE NOTICE that the above petition with prayer for interim relief along with application for PERMISSION
TO FILE ADDITIONAL DOCUMENTS / FACTS / ANNEXURES, will be posted for hearing before this Court in due course and you
may enter appearance before this Court either in person or through an advocate on record of this Court duly appointed by you in
that behalf within 30 days from the date of service of notice. You may thereafter show cause to the Court on the day that may
subsequently be specified as to why Special Leave Petition and interim relief as prayed be not granted and the resultant appeal
be notallowed.

Take Further Notice that the prayer for interim relief after notice will also be listed before the Courtin due course.

You may file your affidavit in opposition to the petition as provided under Rule 14(1) of Order XXI, S.C.R.2013 within 30 days

from the date of receipt of notice or not later than 2 weeks before the date appointed for hearing, whichever be earlier, but shall

do so only by setting out the grounds in opposition to the questions of law or grounds set outin the SLPs and may produce such

pleadings and documents filed before the Court/Tribunal against whose order the SLP is filed and shall also set out the grounds

for not granting interim order or for vacating interim order if already granted.

TAKE FURTHER NOTICE that if you fail to enter appearance as aforesaid, no further notice shall be given to you even after the

grant of special leave for hearing of the resultant appeal and the matter above mentioned shall be disposed of in your absence.

Dated: 20th February 2023 Sd/-
ASSISTANT REGISTRAR

Copyto:-

1.Mr. Pranaya Goyal (adv.) 112 First Floor Sunder Nagar New Delhi, Delhi

2.Mr. P.Soma Sundaram (adv.) 268, Supreme Enclave Apartments, Tower No. 4, Mayur Vihar Phase |, Delhi - 91 New Delhi, Delhi

*Counsel for Petitioneris required to file Affidavit of Valuation along with the required court fee under the provisions of SCR, 2013.
Sd/-
Important Notice LEGAL AID ASSISTANT REGISTRAR

(1) Legal Services of an advocate is provided by the Supreme Court Legal Services Committee and the Supreme Court Middle
Income Group Legal Aid Society to eligible litigants.
For further information, please contact the Secretary, Supreme Court Legal Services Committee or the Member Secretary,
Supreme Court Middle Income Group Legal Aid Society, 107-108, Lawyers' Chambers, R.K. Jain Block - Near Post Office,
Supreme Court Compound, Tilak Marg, New Delhi-110001 (Tel Nos. 011-23116353,23116354 (Additional Building Complex)
and 011-23381257 (Front Office))
MEDIATION
(2)The facility of amicable settlement of disputes by trained mediators in cases pending in the Supreme Court is now available
inthe Supreme Court.
For further information, please contact the Coordinator, Supreme Court Mediation Centre, 109, Lawyers' Chambers, R.K. Jain
Block - Near Post Office, Supreme Court Compound, Tilak Marg, New Delhi-110001 (Tel No. 011-23071432)

T. R. P. NO. 390 OF 2016
03.03.2023

1. CD-1: Sanjeev Haresh Basantani,
Mumbai, Thane.

2. CD-2: Mrs. Kajol Sanjeev Basantani,

Navi Mumbai, Thane.

been paid to the undersigned.

Indian Bank (e-Allahabad Bank)

Sanjeev Haresh Basatani & Ors.

EXH.NO.: 40

REGD.A/DASTI/AFFIXATION/BEAT OF DRUM AND PUBLICATION/NOTICE BOARD OF DRT
PROCLAMATION OF SALE
OFFICE OF THE RECOVERY OFFICER-| MUMBAI DEBTS RECOVERY TRIBUNAL NO. 1
MTNL Bhavan, 3rd Floor, Strand Road, Apollo Bandar, Badhwar Park, Colaba, Mumbai-400 005.

Dated:

PRPROCLAMATION OF SALE UNDER RULES 38, 52(2) OF SECOND SCHEDULE TO THE
INCOME TAX ACT. 1961 READ WITH THE RECOVERY OF DEBTS DUE TO BANK AND FINANCIAL

INSTITUTIONS ACT. 1993

.... Certificate Holders/Applicant
VIS

.... Certificate Debtors/Defendants

Flat No. 11 A, 3rd Floor, Kool Breeze, 17th Road, Khar (W)-400 052
And also At: Prop: Sankalp Trading Co., F-18, 1st Floor, Dadar Manish Market, Dadar(W), Mumbai.
And also at: Flat No. 101, Regent Apartments, Near MatruChaya, Plot No. 49, Sector-19/20, Phanaspada, CBD Belapur, Navi

Flat No. 11 A, 3rd Floor, Kool Breeze, 17th Road, Khar (W) - 400 052.
And also at : Flat No.201, 2nd Floor, Regent Apartments, Near MatruChaya, Plot No. 49, Sector-19/20, Phanaspada, CBD Belapur,

1. Whereas Hon’ble Presiding Officer, Debts Recovery Tribunal No. | Mumbai has drawn up the Recovery Certificate in Original
Application No.303 of 2012 for recovery of Rs. 19,75,186.65 (Rupees Nineteen Lacs Seventy Five Thousand One Hundred
Eighty Six and Paise sixty Five only) with interest and costs from the Certificate Debtors Whereas on the 12thday of April,
2023(the date fixed for sale) there will be due under the said Recovery Certificate a sum of Rs.55,99,290.65 (Rupees Fifty Five
Lakh Ninety Nine Thousand Two Hundred Ninety and Sixty Five Paise Only) inclusive of the costs and interest thereon.

And Whereas the undersigned has ordered the sale of the attached / mortgaged property of the Certificate Debtor as mentioned
in the Schedule towards satisfaction of the said Recovery Certificate.

And whereas a sum of Rs.55,99,290.65 (Rupees Fifty Five Lakh Ninety Nine Thousand Two Hundred Ninety and Sixty Five
Paise Only) inclusive of cost and interest.

2. Notice is hereby given that in the absence of any order of postponement, the said property shall be sold on 12th day of April,
2023 between 02:00 to 04:00 PM (with auto extension if bid is made in the last 5 minutes before close of E-Auction) by e-auction
and bidding shall take place through “Online Electronic Bidding” through website of M/s. C1 India Pvt. Ltd., Website -https://
www.bankeauctions.com, Address - Plot No.68, 3rd Floor, Sector 44, Gurgaon, Haryana - 122 003, Email : haresh.gowda@
clindia.com, Name Harish Gowda, Mobile No. 9594597555, for further enquiry contact person:Mr. PRATAP V PRABHUNE,
Manager, Indian Bank, Khar Branch, Mumbai, Mobile- 9869469595, Email: khar@indianbank.co.in.

3. The sale will be of the property of the defendants above named as mentioned in the schedule below and the liabilities and claims
attaching to the said property, so far as they have been ascertained, are those specified in the schedule against each lot.

4. The property will be put up for the sale in the lots specified in the schedule. the amount to be realized is satisfied by the sale of a
portion of the property, the sale shall be immediately stopped with respect to the remainder. The sale also be stopped if, before
any lot is knocked down. the arrears mentioned in the said certificate. interest costs (including cost of the sale) are tendered to
the officer conducting the sale or proof is given to his satisfaction that the amount of such certificate. interest and costs have

5. The assets shall be auctioned as per the following details:

No. of

Description of the Property Date of Reserve Price EMD (Amount | Amount for Bid
Lots Inspection (Amount in Rupees) in Rupees) | Price |
1 Flat No. 101, admeasuring 45.75 SMT, Regent R R
Apartments, Plot No. 49, Sector - 19/20,( 06.04.2023 | Rs.13,90,000- | 0% | 5000
Phanaspada, Belapur, Navi Mumbai. T ’

The reserve price below which the property shall not be sold is Rs.13,90,000/-(Rupees Thirteen Lacs Ninety Thousand Only)
The amount by which the bid is to be increased shall be Rs.25,000/- (Rupees Twenty Five Thousands only). In the event of
any dispute arising as to the amount of bid, or as to the bidder, the lot shall at once be again put up to auction.

6. The highest bidder shall he declared to be the purchaser of any lot. It shall be in the discretion of the undersigned to decline/
acceptance of the highest hid when the price offered appears so clearly inadequate as to make it inadvisable to do so.

7. The public at large is hereby invited to bid in the said E-Auction. The online offers alongwith EMD Amount Rs.1,40,000/- (Rupees One
Lac Forty Thousands Only) is payable by way of RTGS/NEFT in the Account No.50000285051, of Indian Bank,. Khar Branch, Mumbai
IFSC Code No: IDIBO00K683 of the Certificate Holder Bank at Mumbai. Attested photocopy of TAN/PAN card and Address Proof shall
be uploaded with the online offer. The offer for more than one property shall be made separately. The last date for submission of
online offers alongwith EMD and the other information/details is 10th day of April, 2023 up to 4:30 PM. The physical inspection of
the property may be taken on date 6th day of April, 2023 between 11:00 AM- 04:00 PM at the property site.

8. Intending bidder(s) shall not be permitted to withdraw their EMD once deposited in the aforesaid account mentioned at para
9 above. The refund of EMD to the unsuccessful bidder(s), at the close of auction, shall be made only in the account number
mentioned by such bidder by the concerned bank.

9. The copy of PAN card, Address proof and identity proof, E-mail ID, Mobile No. and declaration If they are bidding on their own
behalf or on behalf of their principals. In the latter case, they shall be required to deposit their authority and in default their
bids shall be rejected. In case of the company copy of resolution passed by the board members of the company or any other
document confirming representation /attorney of the company and the receipt/counter file of such deposit should reach to the
said service provider or CH Bank by e-mail or otherwise by the said date and hard copy shall be submitted before the Recovery
Officer-1, DRT-I, Mumbai on or before 10/04/2023 by 4:30 p.m.

10. The successful bidder shall have to deposit 25% of his final bid amount after adjustment of EMD by next bank working day i.e.
by 4.30 P.M. in the said account as per detail mentioned in para 8 above.

11. The purchaser shall deposit the balance 75% of final bid amount on or before 15th day from the date of sale of the property. If
the 15th day is Sunday or other Holiday, then on the first bank working day after the 15th day in the account as mention at par 8.
In addition to the above the purchaser shall also deposit poundage fee with Recovery Officer, DRT-I @ 2% upto Rs.1,000/- and
@ 1% of the excess of said amount of Rs.1,000/-through DD in favour of Registrar, DRT-I, Mumbai.

12. In case of default of payment within the prescribed period, the deposit. after defraying the expenses of the sale, may, if the
undersigned thinks fit, be forfeited to the Government and the defaulting purchaser shall forfeit all claims to the property or the
amount deposited. The property shall be resold after the issue of fresh proclamation of sale. Further the purchaser shall also be
liable to make good of any shortfall or difference between his final hid amount and the price for which it is subsequently sold.

13. The property is being sold on “AS IS WHERE IS BASIS” AND “AS IS WHAT IS BASIS”.

14. No officer or other person, having any duty to perform in connection with sale either directly or indirectly bid for. acquire or
attempt to acquire any interest in the property sold. The sale shall be subject to the conditions prescribed in Second Schedule
of the Income Tax Act, 1961 and the rules made there under and to the further following conditions.

15. The particulars specified in the annexed schedule have been stated to the best of the information of the undersigned, but the
undersigned shall not be answerable for any mis-statement or omission in this proclamation.

No. Descrption of Property Tax assessed on Known Claims, if any, which have been put
of the property | Encumbrances on | forward to the property, and any
Lots the property other known particulars bearing on

its nature and value
1 2 3 4 5
Flat No. 101, admeasuring 45.75 SMT,
1. Re%e;r}tzg\ pagr?;igtssﬁaz?t 'g(; a;ﬁ’ryseﬁta(\’/: Not availabe Not availabe Not availabe
Mumbai.

Given under my hand and seal of this Tribunal at Mumbai on this 3" Day of March, 2023.

Sd/-
(Ashu Kumar), Recovery Officer, Mumbai DRT-I,




